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BEFORE THE LEARNED NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
O.A. No. 104/2023/EZ
In the matter of:

Sri Subhas Dutto
... Applicant

Versus
State of West Bengal & Ors.
....Respondents
AFFIDAVIT OF COMPLIANCE BY THE RESPONDENT NO. 6 LE. THE
COMMISSIONER, HOWRAH MUNICIPAL CORPORATION, HOWRAH IN COMPLIANCE

WITH THE ORDER OF THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH

1, Bandana Pokhriyal, daughter of Sri Chandra Shashi Pokhriyal, aged about 35 years,
working for gain at Howrah Municipal Corporation, 4, Mahatma Gandhi Road,
Howrah-711101, do hereby solemnly affirm and say as follows:

1 1 am the Commissioner of the Howrah Municipal Corporation and the
authorized representative of the respondent No. 6. I am competent and have
been duly authorized by the respondent No. 6 to make and affirm this Affidavit
on behalf of the respondent No. 6. I am fully acquainted with the facts and
circumstances of the case.

2. 1 affirm this Affidavit in terms of the solemn order passed by the Hon'ble

National Green Tribunal, Eastern Zone Bench, Kolkata.

w

That the answering respondent vide letter dated November 23, 2023 requested
the Kolkata Port Trust and the Railway Authorities to kindly provide a detailed

list of the Existing Structures along with the bank of river Ganga at Howrah
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to Hovyrah Rallway Sta'u \%rﬂplex up- to backyard RMS) et : /
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Copy of the [ﬁd let}eb a.tel\'i "23. 11/:)23 js ann/exed hereto and marked
with Letter i ANEAY | AN , p
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. That the answerm,g ré&édndent reSpectfuny stéte that the answering
\

respondent h’as;lnssue_créj’o i¢es on 29t September, 2023 to all the units having
their place (‘)f b‘usinéss in and around 4/5, Rishi Bankim Chandra Road,
Howrah — 711101 to submit the consent to operate/establish obtained by them
from the West Bengal State Pollution Control Board.

That the answering respondent states and submits that upon inspection, I have
Jearnt from the record that at the time of granting certificate of enlistment, the
units were directed to obtain other licenses from the other authority i.e.
clearance from the fire department and such other. The answering respondent
states that the certificate of enlistment is issued as one of the first license and

thereupon the other licenses are issued.

. That the answering respondent states and submits Section 102 of the Howrah

Municipal Corporation Act, 1980 specifically states granting of Certificate of
Enlistment from the Corporation does not by itself pardon and/or absolve the
Units /Establishment and/or person and/or factory and/or unit from taking
any other license which the said establishment and/or person and/or factory
and/or unit is required to take out from the appropriate authority. Copy of the

relevant portion of the Act and Rules is annexed hereto and marked with
Letter B.

. That the answering respondent respectfully submits that HMC is ready and

willing to abide by the order/s and direction/s made by this Hon’ble Tribunal
and has and shall take all possible steps to comply the directions of the Hon’ble
Tribunal.
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8. That the statements made in paragraphs 1 to 6 are true to my knowledge and

are information derived from records and the rest thereof are my humble

submission before this Hon'ble Tribunal. L%MJ a
Identified by me Deponent

a,,,ﬂg.ir kabﬂ-wr_.
mm?n?/zoog Q%\-« D b

Solemaly Affirmed and -
Declared before me urs 139
CcPC, U/S 297 ( RPC

Regn.No. 447/19
Expiry Date
15.09.2024

Notary,Govt. of W.B.
Regn. No. 547/19
City Civi) Court, Calcutta

30 AUG 2024

VERIFICATION
I, Bandana Pokhriyal, daughter of Sri Chandra Shashi Pokhriyal, aged about 35 years,
working for gain at Howrah Municipal Corporation, 4, Mahatma Gandhi Road,
Howrah-711101 , do hereby verify that the contents of paragraphs 2 to 9 and parts

thereof are based on information and/or derived from sources which I verify believe
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to be true and 1 have not suppressed any material facts and circumstances and the

rest ure my humble submissions, before the Hon’ble Tribunal.

Bogorts
R

_ Identified by me

M*"\ ?W

Advocate

DATE : 39/08/2024 F ) 1 ‘{‘P‘f'hm9 .
PLACE : KOLKATA

Area Kolkata
Regn.No. 447/19

Expiry Date
15.00.2024
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HOURAH MUNICIPAL CORPORATION

4, MAHATMA GANDHI ROAD, HOWRAH =711 101
Tel: (491-33) 2638-3211-13, 264 1-5218; Fax: (191-33) 2641-5218/2214
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No. 069 /Gen (S.C. Cell)/Commr./2023-24 Dated : November 23, 2023.

To,
1) The Chairman,
Shyama Prasad Mukherjee Port Trust (Formerly KoPT)
15, Strand Road,

Kolkata - 700001, &7 Coced Porke I,M{

2)  The Divisional Railway Manager,
Eastem Railway,
Howral.
Sub : O.A. No. 1042023/EZ — Subhas Dutta vs. State of West Bengal & Ors. — List of Existing Struclure (Authorised &

Un-authorised) along the river bank of Ganga at Howrah Railway Station area- Reg.

Sir,

Apropos of the above and in pursuance of the interim order of the Hon'ble NGT, Eastern Zone, dated 06.09.2023 on the
above-mentioned O.A., it is requested to kindly provide a detailed list of the Existing Structures along the bank ol river Ganga at
Howrah Railway Station area ( stretch between Chandmari Ghat and its adjacent area to-to Howrah Railway Station Complex up-
to backyard of RMS) as per the following pro-forma latest by 30.11.2023 for preparation of Affidavit-in-Opposition and
subsequent submission before the Hon'ble NGT :

Sl Details of Occupancy Details of Proprietor / Status
No. (Name, Area with location, Type of activity) Occupier ( Authorised / Un-
authorised)
An early response is solicited.
Thanking you,
Yours [ailthlully,
C‘u{u
Commissione
Howrah Munidipdfl Corporation
Endt .No. /Gen (S.C. Cell)/Commr./2023-24 Dated : Noveniber 18, 2023,

Copy forwarded for favour of information to :

1) The Member Secretary, WBPCB, Paribesh Bhavan, Building 10A, Block LA, Sector Il1, Bidhannagar, Kolkata —
700106;

2) The Sr. Spl. Secretary, UD&MA Dept., Govt, of West Bengal, “NAGARAYAN", DF — 8, Seclor - [, Sall Lake, Kolkata
—700084;

3) The Director, SUDA;

4) The Secretary, HMC;

5) The Exe. Engineer (S&D), HMC — With request to co-ordinate with all concerned for compilation of data and its onward
submission;

6) The OSD (Law), HMC - with request to keep apprise the Ld Counsel of the HMC in the instant OA.

7) Dept. Guard File.

Commissioner
Howrah Muni¢ipal Corporation

,g\'./

Expiry Date
15.09.2024

0
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HOWRAH MUNIGIPAL CORPORATION

4, MAHATMA GANDHI ROAD, HOWRAN - T711 101
Tel: (491-33) 2638-3211-13, 2641-5218; Fax: (+91-33) 2641-5218/2214

No.

To,
1)

Sub : O.A. No. 104/2023/EZ — Subhas Dutta vs. State of West Bengal & Ors. — List of Existing Structur

Sir,

/Gen (S.C. Cell)/Commr./2023-24 Dated : November 18, 2023.

The Chairman,

Shyama Prasad Mukherjee Port Trust (Formerly KoPT)
15, Strand Road,

Kolkata = 700001.

The Divisional Railway Manager,
Eastern Railway,

Howrah.
¢ (Authorised &

Un-authorised) along the river bank of Ganga at Howrah Railway Station arca- Reg.

Apropos of the above and in pursuance of the interim order of the Hon’ble NGT, Eastern Zone, dated 06.09.2023 on the

bove-mentioned O.A., it is requested to kindly provide a detailed list of the Existing Structures along the bank of river Ganga at

owrah Railway Station area ( stretch between Chandmari Ghat and its adjacent area to-to Howrah Railway Station Complex up-
to backyard of RMS) as per the following pro-forma latest by 30.11.2023 for preparation of Affidavit-in-Opposition and
subsequent submission before the Hon'ble NGT :

Sl Details of Occupancy Details of Proprietor / Status
No. (Name, Area with location, Type of activity) Occupier ( Authorised / Un-
authorised) .
|
|
An early response is solicited.
Thanking you,
ours faithfully,
TSR
mmisziﬂ[, o8
Howrah Munigipal Corporation
Endt .No. /Gen (S.C. Cell)/Commr./2023-24 Dated : Nov ber 18, 2023.

Copy forwarded for favour of information to:

)

2)

The Member Secretary, WBPCB, Paribesh Bhavan, Building 10A, Block LA, Sector 111, Bidhannagar, Kolkata —
700106;

The Sr. Spl. Secretary, UD&MA Dept., Govt. of West Bengal, “NAGARAYAN", DF - 8, Sector — I, Salt Lake, Kolkata
— 700084,

The Director, SUDA;

The Secretary, HMC;

The Exe. Engineer (S&D), HMC — With request to co-ordinate with all concerned for compilation of data and its onward
submission;

The OSD (Law), HMC - with request to keep apprise the Ld Counsel of the HMC in the instant OA.

Dept. Guard File.
() )y

Commissiorter
Howrah Munigipal Corporation
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T\ILinuies_ of the meeting regarding preparation of an Action Taken Report and further necessary
information, geo-tagged photos, etc. for compliance of Hon’ble NGT’s directions passed on 06.09.2023

%nd ]xo.10.2023 against the Original Application No.104/2023/EZ [Subhas Datta~VS- State of WB &
rs. '

In the Chair : Director, SUDA
Meeting Date : 8t November, 2023
Meeting Venue : Director Room, SUDA
Meeting Time : 11:00 AM onwards

» Members present: Sri Deepanjan Mukhopadhyay, Joint Director SUDA, Sri Arghya Ghosh, Joint
Director SUDA, Sri Rajib Mukherjee, EE, SUDA, Sri Parthajoy Bhattacharya, Environment Specialist,
WBSPMG, Sri P.K. Bhanja, EE, HMC, Sri Biswajit Mukhopadhyay, EE, KMDA/GAP, Sri A. Fouzdar,
AE, WBPCB, Moumita Mitra, Law Officer, SUDA.

Director, State Urban Development Agency (SUDA) chaired the meeting.

In the meeting, he welcomed all the members and explained the discussion points of the meeting. Moumita Mitra, Law
Officer, SUDA, highlighted the relevant points. After that, a threadbare discussion was held among the members and
following discussion and decisions were taken.

v' It was suggested that UD&MA Dept. may appeal for Time prayer for extension of submission of AFFIDAFIT
2o this s & festive period with mitumun oftice functioning.
¥ It was decided that Howrah Municipal Corporation (HMC) will provide detailed information to UD&MA Dept:
1. Existing structure (authorized & unauthorized) along the Ganga River bank. HMC may collect the data from
R‘JI’L% Kolkata Port Trust, Eastern Railways and other govi. organizations if any.
i. Detailed ipfon‘nalion of‘loilets along the Ganga River bank along Howrah Station area specially mentioning
0" the discharge points. )
s iii. HMC will provide detailed information on generation and disposal of Solid and Liquid Waste along the
Ganga River bank along Howrah Station area, ~ '
iv. Regarding the present condition of the running STPs if any along that area. _
v. The pre activity condition of the existing area to be documented with geo tagged photograph and after action
taken by HMC post activity condition to be documented with geo tagged photograph by HMC.
vi. Before submission of AFFIDAFIT the draft copy should be shared with the UD&MA Dept.

Reports from points (i) to (v) to be submitted by HMC to UD&MA Dept. within 17.11.2023.

v The committee has accordéd a decision that after submission of the reports a joint inspection may be conducted
by joint inspection team.

KMDA and SPMG will submit the relevant reports to the UD&MA Dept. within 17.11.2023.

v" WBPCB was requested to submit the valuable opinian_regarding the matter and may share it with

UD&MA Dept. / O'TA4

v AE, WBPCB reported in the meeting thg “\‘IB PCH will s

<
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HUNICIPAL CORPORATION

4, MAHATMA GANDHI ROAD, HOWRAN =711 101
Tel: (+91-33) 2638-3211-13, 2641-5218; TFax: (+91-33) 2641-5218/2214

No.  070/Gen (S.C. Cell)/Commr./2023-24 Dated : December 22, 2023,
“t..,

The Sr. Special Secretary,

Urban Dc\-gﬁnpmenl & Municipal Affairs Dept,

Govt. of West Bengal,

“NAGARAYAN",

DF — 8/Sector -1,

Salt Lake City,

Kolkata — 700064.

Sub : O.A. No. 104/2023/EZ — Subhas Dutta vs. State of West Bengal & Ors. — List of Existing Structure

(Authorised & Un-authorised) along the river bank of Ganga at Howrah Railway Station area- Status Report -
Reg.

Madam,

Apropos of the above and pursuant to your letter communicated vide Memo No. 108/(Law)/UDMA -
15011(15)/10/2023-LS-MA-SEC-Dept of UDMA, dated 28.11.2023, a detailed status report with regard to
generation and disposal of solid waste, present condition of running of STP and position of toilets along the river bank
of Ganga at Howrah Railway Station area as furnished by concerned departments of HMC and marked as Annexure
“A”. “B” & “C” respectively along-with relevant photographs are enclosed for kind perusal and further required
action please. It may be further mentioned here that as regards the details of existing structures (both authorized & un-
authorised), letters have been sent to the authorities of the Eastern Railway & SPMPT (Fonngr_lgnKoPTj requesling
there-at to furnish the same by 30.11.2023 which, however, have not yet been received at this ¥nd, copy enclosed for

ready reference please.

Thanking you,
Yours faithfully

Sal—
Commissioner
Howrah Municipal Corporation
Encls : As stated above.

Endt .No. 070/1(6)/Gen (S.C. Cell)) Commr./2023-24 Dated : December 22, 2023.

Copy forwarded for favour of information (o :
1) The Member Secretary, WBPCB, Paribesh Bhavan, Building 10A, Block LA, Sector 111, Bidhannagar,
Kolkata — 700106;
2) The Director, SUDA;
3) The Secretary, HMC;
4) The Exe. Engineer (S&D), HMC — With request for necessary co-ordination;
5) The OSD (Law), HMC - with request to keep apprise the Ld Counsel of the HMC in the instant OA.

6) Dept. Guard File. (-
Ao Wb
- siohe

Commis
Howrah Munigipal Corporation
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A= (Conservancy)

I'his is (o inform you that as per the notc of Secretary on 18. 1 1.2023 the following activities done by the
Conservancy Department, H.M.C & detailed report about the generation & discharge of solid & liquid
waste by the Conservancy Department, H.M.C-

1. Adequate arrangements like disposable garbage bins placed in different ghats under the jurisdiction
ol TIM.C at Howrah Railway Station & the bank of river Ganga attached to it for garbage disposal.

2. Day to day cleaning activity like road sweeping collecting garbages from the diftent hotels road side
food outlets. restaurents et situated in Old Chandmari Road to New Chandmari Road in ward no-14
under HLM.C is done each & every day.

3 The arca of Howrah Railway station is belongs to the Railway Authority & Port trust is looking after
the maintenance & cleaning of the banks of river Ganga.

1. Sprinkling of lime & bleaching powder on a frequent basis throughout the surrounding areas of
IHowrah Railway Station area under the jurisdiction of H.M.C.

S Different IEC material provided by SUDA being used for Ganga Ghat cleaning awareness
programmed among the people.

6. Agency is being already engaged to remove accumulated garbage from different ghats in &
surrounding areas of H.M.C areas.

7. Special cleaning being done according to the direction of District Administration as per requirement

The concerned Conservancy Officials will ensure effective monitoring & strict enforcement of the
enacted rules & regulation in day to day cleaning activites.

Submitted Please.

o
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08/0a¢-2023 9,09:38 am
X Rabindra Setu
N . Howrah
Pres|dency.DivISTE}
Vest Bengal

.'Ho

PrEsldEnEYDIVISIE Presidancy Division
WESTIEEMTA West Berfgal

b .__Rabindra Setu

- Howral
Presidency.Division
West Bengal
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SYAMA PRASAD

Formerly

The Commissioner

Howrah Municipal Corporation (IH{MC)
4, Mzhatma Gandhi Road, Howrah
Pin-711101 -

Y/

Sir
Sub:-O.A No.104/2023/EZ

b 4
SHD
‘-ﬂ‘”—\

DOKER.IEEPORT,I(OLI(ATA
Kolkata Port Trust

General Admmulralmn Department
Estate Division

-f*\ \gy\] Fairlic Place, 2" Floor, Kolkata-700001

@mr\cammx)(é?OO )o) Y p%??
3. O%y?u QV/IG?M#LML
WCEIVE ERIFIED

CONTENTSNOTY
"B=anaycl ’°>'[‘;r
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91, HITHT
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Dated:- 18 - & - w24

Before the Hon’ blc NGT, Eastern Zone Bench, Kolkata, West Bengal

Subhash Datta * 'f
-Vs- ' ;
State of West Bengal & Ors.

Ref:-Your letter No.069/Gen(S.C.Cell)/Commr./2023-24 Dated 23.11.2023

(photocopy enclosed)

This is in connection with the subject pending NGT matter and your above referred
letter dated 23.11.2023 requesting Syama Prasad Mookerjee Port Kolkata (SMPK) for
providing detailed list of structures/occupants along the bank of River Ganga at Chandmari
Ghat opposite to Howrah Railway Station Complex.

2. Accordingly, a detailed list and layout of the unauthorised hotels and encroachments,
to be removed and evicied, in terms of the Order passed by the Ld. Registrar, Pollution
Control Appellate Authority (WB) dated 08.04.2008, r/w Order dated 16.07.2013 passed by
The National Green Tribunal, Principal Bench, New Delhi in Appeal No.54/2013 (THC) (WP
No.10158 of 2008 of High Court, Calcutta) (photocopies enclosed), who are unauthorisedly
occupying SMPK public premises at Chandmari Ghat opposite to Howrah Railway Station
Zone, and their statuses, are furnished hereunder, as per your given format, which speaks for

itself:-

' Details of Occupancy
- (Name, Area with location, Type of
| activity)

[ SL.

Details of | Status
Proprietor/Occupier {Authorlscdﬂ/f

] b Ndme of earlier SMPK tenant:

| Unauthg 'sccﬁ :
¥ .

M/s Abhlshakllotcl Unaull
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Udai Bhan Singh, l
Plate No;-HL-24/1 & HL-24/1/1,
| Arca:-50.91 Sq.mts,
i Location:-Chandmarighat, Howrah,
‘ Type of activity:-Unauthorised.

E Name of carlier SMPK tenant: M/s. Abhishek Hotel ‘Unauthorised
\ | Abilakh Singh, :

Platc No:-1L-22 & HL-22/1,
Arca:-28.15 Sq.mts,
i Location:-Chandmarighat, Howrah,
- l‘ypc of activity:- Unaulhonsed I ] B
3 Name of carlicr SMPK tenant: M/s. Sai Ganga | Unauthorised
\ S.K Chatterjec (Bela Chatterjee), Hindu Hotel

Plate No:-NHB-17 & NHB-17/A,
| Area:-11.705 Sq.mts,
\ Location:-Chandmarighat, Howrah,
| Typt, ol activity: -Unaulhorlscd
"4 | Name of carlier . SMPK tenant: Mis. Sui—Gér_mgaf»Lm—a{uhoriscr
B.C Rakshit, Hindu Hotel
Plate No:-NHB-18,
Arca:-3.902 Sq.mts,
' Location:-Chandmarighat, Howrah,
Typc of activity:- Unaulhonscd
'S | Name of carlier SMPK tcnant: M/s.  Sai _Gang;_UrEul.horisc&
G.B Saha, Hindu Hotel
| | Plate No:-NHB-16,
‘ Area:-7.8 Sq.mts,
Location:-Chandmarighat, Howrah,
Typc of activity:- -Unauthorised.
6 | Name of earlicr SMPK tenant: M/s. Sai  Ganga “Unauthorised
Estate Bhanu Bhagat, Hindu Hotel
Plate No:-NHB-23,
‘ Area:-3.9 Sq.mts,
i Location:-Chandmarighat, Howrah,
} l Type o of activity:- -Unauthorised. | o
Name of earlier SMPK enant: M/s. Sai  Ganga | Unauthorised
Fauzdar Khatic, Hindu Hotel
' Plate No:-NHB-20,
Area:-3.9 Sq.mts,
“hocation:-Chandmarighat, Howrah,
ol'acuwly -Unauthorised.
Sai Ganga » Hindu Hotel is also 1llcgally occupymg adﬁc_ent opazp—ace in
No(s).NHB- 17, NHB-17/A, NHB-16, NHB-18, NHB-20 & NHB-23.
P |vacant pubhc pr(.m:scs Mis.  Jay Bijay Unauthorised |
vd 83 Sg.mits ] Hindu Hotel | J
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Locatioﬁ:ﬁmndmari@wl, Howrah, “Prop:-Rajbali Sonkar
Type of activity:-Unauthorised

9 4?am-:.iof-::am;rSF/II;K tenant; | M/s. Hotel Unauthorised

Mohanlal Sil,

Plate No:-HL-15,

Area:-7.8 Sq.mts,

Location:-Chandmarighat, Howrah,

: Type of activity:-Unauthorised.

10 | Name of earlier SMPK tenant: M/s. Sonkar Hotel | Unauthorised
| Estate Rai Bahadur Mukram Kanoria,
| Plate No:-HL-13,

‘Arca:-14.4 Sq.mts,

Location:-Chandmarighat, Howrah,

Type of activity:-Unauthorised.

11 | Name of earlier SMPK tenant: M/s. Islamia Hotel | Unauthorised

Estate Karim Bux Khan,

Plate No:-HL-21 & HL-21/1,

Area:-20.067 Sq.mts,

Location:-Chandmarighat, Howrah,

Type of activity:-Unauthorised.

12 | Name of earlier SMPK tenant: M/s. Islamia Hotel Unauthorised

Janab Abdul Hosain Md Shabbir Khan,

Plate No:-HL-20/A & HL-20/B,

Area:-23.783 Sq.mts,

Location:-Chandmarighat, Howrah,

Type of activity:-Unauthorised

13 | Name of earlier SMPK tenant: M/s. Dutta Cabin Unauthorised

Ashit Kumar Dutta & Ors,

Plate No:-HL-25/1, HL-25/3 & HL-

25/3/1,

Area:-77.02 Sq.mts,

Location:-Chandmarighat, Howrah,

Type of activity:-Unauthorised

14 | Name of earlier SMPK tenant: M/s. Durga ‘Mukesh | Unauthorised

Estate Duman Shaw, Hindu Hotel

| Plate No:-HL-25/4,

Area:-32.84 Sq.mts,

Location:-Chandmarighat, Howrah,

| Type of activity:-Unauthorised

3. You may be aware that in the aforesaid matter, a joint inspection/assessment for the




X~

4. This is for your Kind information please and you are also carnestly requested to
expedite the process of the eviction and removal of the unauthorised hotels at Chandmari

Ghat area at Howrah and protect the interest of SMPK under the control of the Ministry of
Ports Shipping & Waterways, Govt. of India.

Enclo:-As stated.
Yours faithfully,

al—

Estate Manager (I/C)
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. 3)  Tie Director, SUDA;

T R e
RO SRACHPAL eompomEBE Ry

o MAUATMA GANDII ROAD. tlowial - 111 o &)/ @ 3_7///1-?

Tel: (191-33) 2638-3211-13, 264 1-5213; Fax: (191-33) 260 Plleaaia

|
o S
¢ Jﬂ“ﬂ&’i?m‘rmﬁ, '5'2!;."'2‘ =

Ni. 069 /Gen (S.C. Cell)Comimr.22023-24 ©°
- \J ﬁ
A

/
The Chairman, o

Shyamn Prasad Mukherjee Port “I'ust (Formerly 1

15, Strand Road,

Kolkata ~ 700001, Ry Goed Tat.
2) The Divisional Railway Manager,

Castern Railway,

Iowmah.

Apropos of the above and in pursuance of the interim order of he Hon'ble NGT. Easlern Zonc, dated 06 0?2023 on the
abave-mentioned O.A.. it is requested to kindly provide a detgiled list of the Existing Siructures along the bank of river Gangn at
Iawrah Railway Sintion area ( siretch between Chandmari Ghat and its adjacent area lo-to | lowrah Railway Station CnmApIcv up-
1o backyard of RMS) as per the following pro-forma fatesi by 30.11.2023 for preparation of Affidavit-in-Opposition and

subsequent submission before the Ion'ble NGT - =1
VR Details of Occupuncy Details of P’roprictor / Status
(Nawme, Arca with loention, Type of aclivity) Oceupler ( Authorised / Un-
authorised)

An early response is soliciicd.

Thanking you, ’
Yours faithfully,

"y
fommissioner
Corporatiun

er 18, 2021,

Howrah Municip
Dated : Nov

Endi .No. /Gen (S.C. Cell)/Commr./2023-

Copy lorwarded for favour of information 1o :
1) The Member Secretary, WBPCB, Paribesh Bhavan, Building 10A, Block LA, Sector 111, Bidhannngar, Kolkala -

700106;
2) The Sr. Spl. Secretary, UD&MA Dept., fiovl, of West Bengal, "NAGARA YAN", DI - 8, Sector - I, Salt Lake, Kolkata

- 700084;
4) The Secrelary, HMC:
5) The Cxe. Engineer (S&D), HMC - Wil request to co-ordinate with all concerncd for compilation of data and iis anward

subinission;
6) The USL (Law), HMC - will, requiest iufkeep opprise the Ld Counsel of tie 1IMC in the inztant OA

7) Dept. Guard Fife, r’
e ))/
o

ZAEl - 1L

< Commissioncr
b\? *{J Howrah Municipal Corporation

L5

Expiry Date
15.00.2024
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POLLUTION CONTROL APPELLATE AUTHORITY (W, B. ]
~paribesh Bhawan", 10A, LA Block, Sector-lil, Salt Lake Clty,

W. B. Poliution Cdntrol Board,... Respondent.

Kolkata - 700 098. . |
" Re: Appeal No.A-xanoo'z ‘

M/s. Dutta Cabin' ... Appellant. 4
L] ; Vs f
]
!

Appoal No. A-1712007 k
M/s. Hotel (Prop. Dlllp sonkar) ... Appeliant.
Vs

W. 8. Pollutlon Conirol ﬁoard e Respondent

Appoal No. A-lBlﬂOO'?
M/s. Jay Bljay Hindu Hotel .. Appellant.
Vs

W. B. Pollution Control Board ... Respondent.

. . - Appeal No. A-IBIZOOT
. M/s. Durga Mukesh Hindu Hotel .. Appellant.
Vs
W. B, Po'.'.utlon Control Board, .. Respondent.

Appeal No A-20/2007 §
M!s Sal Gnaga Hihdu Hotel ... Appellant.

w 8. Pollutlon Cnﬁtrol Board ... Respondent.

———— e —

Appeal No. A,zuzooqr ; &

M/s. Islamia Hntel Appellant |
- Vs

. W. B, Pollutlon Cuntrol Board ... Respondent.

A ppeal No. A-zzfzoo-r
Mn Abhishek Holel., Appellant.

w B. Polluuon Cont'rol Board .. Respondent

Appeal No. A-2312007
- ’ ‘ .. Mis Sonkar Hindu Hotel ... Appellant.

v . w. B. Pollutlon anlrol Board ... Respondent.

ORDER . ' - '
" 08-04-2008 _ s

Shrl Shyamal Sanyal, Advocate, Appeal No. A=l 6}'200'5'& A-i.?;‘?p{‘ . ™~

* Shri Avljit Basu, Ld.'Advocale.Appeal No. A-18/2007 to A-ZS(iODT.

Contd... P/2
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Prol. Arunabha Majumder, Emeritus Fellow (NCTE}.Jadavpur Universiey. .
Shri Biswajlt Mukherjee, Sr.law Officer,
Covernment of West Bengal, & Member-
Committee,

Department of Environment,
Convenor, Gannn_ Monltoring

Shrl S. S. Bala, Sr. Sclentist, the Central Pollutlon, Control Board and
Member, Canga Monitoring Committee. '

Prof. Kalyan Rudra, River Expert and Membar, Ganpa Monitoring
Committee, ) g g

Shrl Amar Nath Goswaml, Law Officer, the west Oengal Pollution Control
Board. ' '

shrl Blan Chakraborty, Chief Engineer and Shri Pradip Mukherjee,
Special Officer, Cortservancy, the Howrah Municlpal Corporation.

this common order as the appeals arise out of a common order daied

All these appeals have been heard together and will be disposed of by ’
03.09.2007 passed by the Chlef Sclentist!a Helld. Technlcal Cell on.

behalf of the \West Bengal Pollution Control Board. i

All the appellant units are hotel-cum-testaurants shuntg'd on the bank
of the river Ganga In proximity and opposite to the Howrah Rallway
Statlon. By the Impugned order-the appellant hote) wunits were directed
1o shift to new location elsewhers from thelr pi"onnl sites within
January, 2008 on the ground that the units (hotels oand; eateries) were
-eperating without obtaining "Consent.to Operate’ from the ‘State Board
and also on the ground that they were contributing:|n polluting the river ’ =
Canga by discharging wnu-ol'?lue_nt: In th.g river w'tlhqtit any treatmant
In absence of any Effluent Treatmant Plant (ETP)-lnq did not have even .
space to Install ETP for treating thelr waste efﬂuenri.: It Is needless. to

mention that this shifting order also necessarily Imp_lr,!: closing of the
units at their present location within the spccmu! tmd liriy; e may also
be pointed out here that all these herels, are slltupnd' 'clo'ul'lv’ia'él]-a‘c‘e'nt W
each other In a ' S e

L

.:a-flv"i" !;-' .
- Contd... p/3
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The Impugned order as It stands Is virtually Inassallable in as much as .
the unlts cannot operate without 'Consent ‘to Operate’ from the State '
Pollution Control Board and undisputedly they are generating polluting
effluents and passing out the ‘same without any 'tr‘utmnnt In the
absence of Effluent Treatment Plant. When the matter came up before |
us In appeal It was interdlla submitted on behalf of the appellants that {i

these hotels cum eaterles are operating there for very long time and ate
serving Innumerable passengers of

the Howrah Raliway Statlon
everyday.

It that connection It Is also submitted ll‘llt a consldefable '

number of employees are serving In.these hotej unlu and if these units 1

are now closed, those employees will have to face stl.rv_atlorl apart from | |
the colossal Inconvenience to the passengers and visitors of. Howrah ;

Rallway Station. Considering the situatlon and lo fesponse to the

submission made on behalf of the appcllinl,s._ we granted an

opportunity to the appellapts to come yp wllﬁ a’ piopoi.al for

In view of the submission made before us that thay, will submit a ‘plan
and proposal for establishing .a,common ETP by squeezing the avallable

space under thelr occupation and thus bringing out some :rn}e 'space

on which the treatment plant can be Installed In conformity with the

applicable norms and standards, we,gave the appellants the opportonity

they prayed for In this respect. It ls, howlvtr.' submitted before us on

establishing the Effluent Treatmgnt Plant for lhu_ap?nl_lam hotel upits. f '
. - |

behalf ‘of the State Board on the basis of report of Inspaction heid that |

the hotels do not have any space to Install the Effluent Trutmtnt Plant.

It Is also submitted on behdlf af the State Board: 'beforo us that the
hotels are unauthorizedly located.on the land of the kolklu Port Trust
and no Effluent Treatment Plant can be cstabilshed. without the consent
of the Kolkata'Port Trust authority. It: ‘Is further submitted on bthnlf of
the Sutc Board that Howrah Munlclpll Corporation has auo ltopptd
lssulng tradl licence In favour qf thg hote! unlts. To codnur this, the Ld.
Advocates for the appeliants submit that these hotels are situated t‘harc

as tenants of the Kolkata Port Trust for a long l'ume :and ar_e operating

antd..e-ﬂa
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without any ob)ection from any authority whatsoeyer tlll recently
.0 the Howrah Municipal Corporation stopped ronawinq tradu
cence. The State Pollutlon Control Board, In the backdrop of the report.
of the Monltoring Committee appointed by the Hon'ble Calcutta High
Court for preventing pollution of river Ganga, refused to grant necessary
permission. However, we gave an'opportunity, as noted abové, to the
appellants to come up with thelr plan and proposal 'fuy establishing

EMfluent Treatment Plant for their hotels on the present |1t‘0. n response -

o thelr submissions In this respect.
]

8y our order dated 27.11.2007, we directed the appellant unlits ‘to
prepare a time-bound actlon plan for‘constructing a_'cor;'lm'qn Efﬂugnt
Treatment Plant within the space avallable to t'hem. The' Canga
Monltoring Committea constituted by the Hon'ble Court as rehrre_ﬂ to
above was also requested by us 10 look Into ‘such ph; and proposal
after submission of the same, Accordingly, the appellant.units got thelr
plan and proposal for Effluent Treatmant Plant prepared by expart :nd
submitted the same for conslderation. The matter was taken up by us
on 18,12.2007. On perusal and consideration of the plan and after
hearing the Ld. Advocates for the appellants as well as'Shrl Basudev
Das, the expert who prepared the plan'an behalf of the, nppe“jnt unlts,
and also Shrl Biswajit Mukherjee, Senlar Law Officer, Department of
Environment, Government of West Bengal and the Member- Ctl;nvlnor of
the Ganga Monitoring Committee appointed by the Hen'ble Court, we
found that the proposed Effluent Treatment Plant submirted by the units:
~was not acceptable for reasons which were pointed out By us to the Ld.

Advocates of the appellant units and the expert Shri anudlv Das. The'
expert Shrl Basudev Das, who preparad the plln. lubrh‘ltlld that Ihly"l

would prepare a revised plan to meet the dtl‘lcl-nclu polnted out by us

In the plln We also requested Prof. Arunava Mazumdar, Dreuntly.

Ermniretus Professor, Department of Water Resources, Jadivpur Unrvcrsltv
and also thru technlcai expert members of the Ganga Monltéring

Cunld..':. PIS
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Committee appolinted by the Hon'ble Court to examina the technical
vlablity of the plan that would be submiltted afresh on behalf of the

appellants. In course of time the hotel.units lulhrnhtld revised plan and
the matter came up for hearing before us agaln on 22.01.2008. The
committee appointed by us comprising Prof. Arunava Mazumdar and
soma experts of the Garga Monltoring Commifjee also examined the
revised plan and gave their opinlon. In‘the raport of the sald nppo!ﬂtcd
committee It was observad that there were several lacuna In the revised
plan which was found to be totally unsatisfactory for reasons stated In
the report and the committee made some anclllar:y recommendations In
the matter.  Prof. Arunava Mazumdar, who presented the report before
us, also verbally explained the report, On Belrgg asked regarding the
objections ralsed by the committea In this respect, Shri Basudev Das, the
engineer who prepared the revised report on behalf of the appellant
unlts, admitted the validity of such objectlons and prayed for some time
to submit 2* revised plan for installation of Effident Treatment Blant
taking care of all the polnts of objections ralsed by the Ippnlnle_d gxpert
committee, Some observations and directions wers also recorded by us '
in the sald order dated 22.01.2008. The matter fext came up for

hearlng before us on 04.03.2008. when. the ‘2% revised plan was
[

submitted on behalf of the appellants.

We are now considering whather the 2% revised plan I3 acceptable or
not. At the time of hearing, Shri BlswaJit Mukherjee, Sentor Law Officer, .
Department of Environmaent, Government:, of West Bengal and the
Member’ (_:onv:nor'of the High Court c_ornmlttu placed before us a
letter Issued by Kolkata Port Trust authurlty to h_lfr'l stating that nl_ll'thn
concerned hotel unlts c_lpeajll'lng lhare adjacent to the river Ganga ‘and l\
opposite to Howrah Raliway Station bullding weré elther rank outsiders
or unauthorized occupants ‘and accordingly Kolkata Port Trust had \
Initlated eviction proceedings agalnh them Ip Court apd as such Kolkata :

Port Trust could nat consider allotment of am.r"alurﬂ_ulvt plot of land to ;e

Contd..,P/6 |
\
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the appellant hotel units

far their rehabllitation and there
avallable vacant land of the Kolkata

Purpose of aliernative allotmant
earller the hotel

them to discharge

was also no
Port Trust In the vicinity for the

+ It may also be mentioned here that

units approached the Rallway authority two allow
\ the effluents of the hotels In the Effluent Treatment
Plant Installed by Rallway authority f

or the Howrah Rallway Statlon.' This
fequest was, however, not acceded

submitted on behalf of the hotels:
of the appellants that a writ’ petit
High Court In which prayer was
upon the Howrah Municipal Corp
favour of the appellant hotel units

to by the: Rallway authority as
It was submitted before us-on behalf
lon was pending before tha Fon'ble
made for Issulng necessary diraction
oratlon- to renew the Trade Licence In

At the time of hearing on 04.03.2008, Shrl Biswajit Mukherjee,
Law Officer, Department of Environment, Government -of West Bengal

and the Member-Convenor of the Expert Cémrnirtee while making his
submission before us made a visual

Senlor

show, by presentation through
Projector, of the plctures taker by the committee In respact of appellant

hotel units during thelr Inspection relating to some vital aspects of thelr
functioning as well as some _dls;hirée points of effluents on river
Canga by the side of the hotels. Such presentation was made by him In
presence of the Ld. Advocates of hotel units,
the expert of the appellant hotel units as
present in the hearing room. ’

technical experts Including
well as ‘3!l those who were

We have already polinted out that we gave repeated opportunity to the
appellant hotel units for submitting proper and workable design of
Effluent Treatment Plant (ETP) for the hotels as prayed for by thl!_tn.' The
Initlal design submitted by them, on scrutiny was found’ by us "Itb be
Inadequate. Further, on thelr request wa gave a 2™ .oppnnqn_liy,to
submit a revised design which In due course was' dolne by them. The
revised design was aiso found Inadequ_até by us for reaso

ns adumbrated
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Aer order and agaln on thelr request we granted them a 3"
Jnity 1o submit a 2™ revised design. Accordingly, they submitted
.™ revised design. It may be mentioned here that all these designs

ere prepared by Shrl Basudev Das, Consulllhg-Envlrori'rnnnul Engineer
appolinted for the purpose by the appellant hotel units. The 2™ revised
dasign, as It seems, was placad by the appellant hotel units before the
! Faculty of Englheering and Technology, Civll Engineering thlrtment,-
. Jadavpur Unlversity and a team of Faculty Members alf; the sald
l department Including Professor Amitava Gangopadhyiy visited the spot
‘ for making Inspection and they recorded thelr ohser\mlbnl’.\‘ comments
[ on the proposed Effluent Treatment Plant of the appellanl hotel unlts,
which have also been placed before us at the time of hurlng along with

the 2™ revised design.

' ¢

- As It appears, the effluents of the hotels contaln varlous substances
including wash water, starch burlng_wanr ge'nent.q from rice bolling,
oll & grease etc. which are highly poliuting ingrediarits. Such effluents
without-proper and necessary treatment should not be discharged 'Ihto ks

the river Ganga so that the contribution of undes|rable pollutants In the
river may be controlied. The design purports to have;been prepared
taking Into consideration the analysis reports of the effluents prepared
on the basls of collection of samples which wars 'lhhrgaft:.r tested In the
| laboratary. According to the tast report of the comSInud affluents (with
i starch) of all the hotels, BOD was found to be 1729 Mg/L, COD 3259
Mg/L, oil and grease 122 Mg/L etc, etc. Again tha test report of the
" combined effluents except starch recorded 354 Mg/ L for BOD, 185
: Mg./L for oll and grease etc.’ Based on the test repons Itis ohsnmd In
the detalls of the design report that the starch (llquid portlon of bolled
rice) Is contributing major portioa of BOD and COD-In the waste water
and during the design of Common Effluent Traatment Plant (CEPT), the
waste waur <haracteristic only (c:upt surch) hu-hun cnn:idtred. Itls

e
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0%

cted In a sump well, through o))
i€ type aerator wi|| be
will

And grease 1yp and'coarse bupble
used 1o make

ents from the ump well will be
Pumped Into the Atratlon Tank which |y I

to be operated under extended
atration mode and alr wi|| be Injected |

no the

tyitem for reduction of
completely atrated wasty

Altnilon Tank through

BOD ard thereatter, the
water will be transfarred through

ettling Tank for the settlament of s

diffused ieration

“overflow
ludge, As
oring work, It has been medtibred:
design that raw and treated waste water will be
monltored by engaging a renimd laberatory recognized by'the w'ut
Bengal Pollution Control Board and frequency of monitoring will be twica
ed by.the authority, The ﬁropond- site of
Common Effluant Treatment Plant Is sltuated adn;lmdly a't such a leve|
by the sjde of river Canga that the area may be submerged and
therefore a RCC wall of | meter height |g Proposed 1o be constructed
around the CETP (or Protecting the same from submergence, .50 far we

s of the 2" rqvised Effluant
report.

In the report of 1he

In a year or ay fuggest

have mentloned anly the sallent feature
Treatment Plant design and the connecied

On this 2* revised design, which was cnnlldn‘cd by the Faculty of EIW

Engineering Department of Jadavpur University

i
after ‘making a spot
Inspection,

some observations wace made regarding the ,dulgn and the
“report, some of which we will now mentlon In this cannection, It has
been Interalla recorded In the observations: that a small quantity of
water Is beingy used repetitively for washing a qul number ol"ut_qnslls’
and this appears to be responsible for 9eneration of highly concentrated I
portion of effluent, ently starch beiring |
water generated from rice bolling and wlllvoll-burlr_lg waler ffmkj
kitchen 15 getting discharged without any prior segregation and this
practice may lead to enhancement of BOD as well as di| and grease valug °
o a considerabls extent, It I catsgorically recorded !h'n! the area

/,',._-_—,.;_,;‘ | ~ “Contd.., P9
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It has also been stated that pres
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avallable

for treatment of effluent Is very meager. The

proposed area Is
only 43,9

6 Sq. Meter. The above observations, apart from others, weré
made regarding the status of the the hotel :

units and “effluent
generation, ! '

Regarding the proposed scheme for effluent treatment a

observations were also made, one such observation being that the

suggested extended aeration system seems o be appro'p_rl:li for the
!ﬂ'lucn(_glnlrllld from the restaurants -'provlid_cd some separate

arrangement for disposal /.reusc Is done for lhe stirch"»portlun‘.l It has

also been mentioned that the required efficlency of treatment with

respect to soluble BOD 1s more that 95%. .Thll hlgh",‘dig;u of efficlency

of performance requirement Indeed cannot escape notlce, The report

also contalns as many as seven recornmenc_hupi-ls ::mlluf which. I3 that
starch bearing water generated from rice- bolling ‘should nelth'enr: be
disposed of In the drains nor be mixed with otha'r portion of effluents
and that there should be separate ar'ra‘nnerngnt; forlcoliectlon of the
same and transportation.to 2 place (laundry, nursecy etc) where it can
be reused or 10 3 municlpal sewage treatment plant where It may be
mixed with municlpal waste water to Increase BOD " load for proper
functloning of the plant. In that connection. It I';u' been speclﬂ-tl:allly
observed that generally munlicipal Sewage 'I'rea'tmeﬁ:t Plants (STP) are not
functioning satisfactorlly because ‘of durtﬁ of . organic load and this'
alternative use of starch ponloﬁ Is suggnst'ed bec-ﬁn In the Pr.lll;ﬂ slite
due to pauclty of space, combined mhrdhlc,-n_roblggrtatﬁum will not
be possible which Is almost essentlal for treatment of any h'lgh-strcndlﬁ
effluent. This, therefore, makes ft clear that thers i2 Inadequacy of space

avallable for the CEPT and therefore combined anaeroblc-aeroblc

treatment system will not be possible there although k:uch treatment Is -

essentlal for any high. strength effluent. ‘This also highlights the
necessity of making separate arrangament tér collection of stafch
bearing water generated from rice boiling and for transportation of the

"t

few further
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_same to a place like laundry, nursery etc. where It can be reused or to - '

any municipal sewage treatment plant. The proposed design does 'not '

virtually contain any effective measure or Indlcatlon for uplrau
collection of starch bearing water, far less transportation of the hrna to
a-place like laundry, nursery etc. or to the municipal sewage treatment
plant. - Another observation Is thal the waste oll should be.separately
collected as far as practicable and disposed of In a manner as would be
suggested by the appropriate authority so that oll and gruu value’ of
the effluent may be reduced to a rusunable extent The: suggested '
design and report do not contaln any practicable and efrecuve proposal :
In this regard. We would also like to polint out one more observatipn
where It has been recorded that there |s pdsﬁlblllw of submergence of !
the proposed Effluent Treatment Plant (ErP) s.l'te-.dl.lrlng s_o'mg period of
the year and proper safeguard has to ba taken by provldlﬁg'Boﬁndarv - : '
l wall with appropriate helght surrounding the proposed ETP. In the ;|
| design report It has been specifically mlntloned that from local enqulry i
\ it is verified that during perigean tide that Irwadts the river In
\ September each year submergenca of the proposed Commen Effluent
'I Trutrnent Plant to a helghf‘. of 0.3 Metre may occur'and speclal

consideration needs to be taken Into account ddring plannlng and r
designing of the proposed- EI‘P ‘ i " :
P “This Appellate Authorlty. as polnled aut, ‘also appolnud an’ E:d:r’t !
i Committee which Includes - Prof, Arunablu szurndef (Ex. 6!rUdtor I
f Professor, All indla Institute of Hygleng & Public. 'Hnltl:‘ and Emerltus
' Fellow (AICTE), School of - Water Resources En'ginurlng. Jadavpur g
| Unrvtrslw. Dr. Anjall Srlvastava, Director in Charge,: Reglonll Dfﬂ:e of
r' ) NEERI, Kolkata and Member of the High Court Commlme. Shri'S. Bala,-
‘ In-charge, Eastern Reglonal Office, Central Polluﬂon Control Board and
! Member, High Court, Committee, Or. Kalyan RUdrl‘ RMI‘. Expert and
Member, High Court Committee-and Shri Diswa)lt Mul:hgrju. Senlor Law
Officer, Department of Environment and Cohvenar-Mémber, High Court
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smmittee. Prof. Arunabha MaJumder and

other: membars of the
committee visited the site, considered the

matter and also submitted ar
claborate report before us. This Expert C

the feasibility of the CETP there for'reaso
thetr repért It has

ommittee did not recommend

ns recorded In thelr report, In

bean mentioned that sampling should’ 'be of
c.omposlle_natur_e. They polnted out that the pro '

contaln operational requirement of -the: CETP. As \'.vn, have 'alreadv
noticed, operational and malntenance requirement standard for such
CETP must be of a very high degree and Indeed the proposed dasign

and repart do not contaln any precise and workabile detalls In this

regard. It has also been mentloned In this report that perl
Invades river during Sepgember

the proposed CETP.

gean tide that
each year may lead to subiner&encg'of

A plan recelved by Howrah Municipal Corporation from the Kolkata
*Metropolitan Development Authority which, after dlscui;lbri by the:
. Howrah Municipal Corporation authoritles with lhc-relpresqn'tativun'n.f

KMDA, - 'has been submined before. us along with report .of the!

Commissioner, Howrah Municipal Corporation. As hl’s_ been | ]
"by the Chlef Engineer of the Howrah Municipal Corpofitlgn before us at
the time of hearing, the effluént discharge drain sho\kn‘w the red lines’
~ In the sald map leads to. the river Glnqa At a point at closa dlitam:e
from the place where the hotels are situated opposite to the Howrah

Rallway Sratlon. The pictures taken by the appolinted CQ,rﬁrnl_rr_u-qurlng

their Inspection which ware projected In the visual fanunutleﬁ.'midc by

Shri Biswajit Mukherjee, Senlor Law Officer, Departmant of Envlrnnlmem

and ‘Convener-Member of the sald committee during he:pl,r!hg of the

I L
appeal also confirm that the exIt point of the underground draindge.line

posal for‘CETk. does not -

l‘ubmltted

p—

there opens on a nearby s'pot discharging the effluents In the:river as", e
has been shown In the sald map produced by the KMDA before the

Scanned by CamScanner

239




240

n12

Howrah Municipal Corporation authorliles,

effluents which are discharged through the
hotels find thelr way Into the g ' '
which directly leads to the tiver Canga at.a nearby discharge point, The
materials on record also show t

hat_ there 1s overflow and spliling out of
effluents from the draln to the river. It s evident from: the emarging I
scenarlo that the untreated !

elfluents which are discharged by the hotels -
find thelr destination In th

¢ nearby discharge point on the rlver Canga
through the underground dralnage line and through spiiling. '

1t Is evident that that the

pipe|ines connacting the
ald nearby underground dralnage line

e ’
Now we come to the question s to whether the 2™ revised design which .
Is acceprabls or not. !

fortreatment plant. of

the design Is 'very meager as stated In the
of the Chvil Englneering Deparrment,

I the ultimate design suhmhitd by the hotel units

We have seen that admittedly the space avallable
effluents, as suggested-in
observations

Jadavpur University.
It has also been sald that the :omblned-lr_\urobic-uruh!c_ treatment will

not be possible to be accommodated In the avallable space although
such combined treatment Is almosy

essentlal for areatment of any such
high strength efMuent .

However, th.e submitted design contalns proposal for extended aeratidn’
but no arrangement for anaeroble treatment Is “there for ‘want ‘ol

necessary space. To overcome this difficulty It has b_uri suggestid Jn' -
the design that the effluent (except starch) will be tregted 'In the plant
through extended aeratlon. The question, therefore, naturally anses
f what Is 1o happen to the starch pollutant In the combined effluent: The
BOD level oi’ the combined effluent has ‘been found 1o bln as high as .
1729 Mg/L whereas the permissible iimit for BQD Jn storm water Is only
30 Mg./L In the analysis report attached with the 2'&;,\4:“ dedign the
! 80D leve! in the combined effluent (except starch) has been found to bc‘
354 Mg./L which Is stjl much higher than the standard storm water. lmit
of- 30 Mg/L., Be 2 em of reducing this 80D Tevel to the permigsible
L RN

—
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limit for storm water discharge 1§ expected to be léwcd_ by traating
itarch-free combined effluents 'n the proposed treatmant p.llnl Iby
aeroble trutrnenl and extended aeration. Eyen lnumlng that thl! ¢an
be achleved by the proposed traatment plant, the quullon yet rnmnlns

as 10 how the combined effluents can be rendered starch- fres bafore |

sending the effluents to the treatment plant. The major contributor to
the high level of BOD In the combined effiuents Is the liquld. portion of

bolled rice cooked In these hotels. It Is not at all clear,ffom the raport

and thg design at to how the liquld pertion of bolled rice can be
ugrtgated In the report nothing |s spnclﬂcallv mtnllnned as to how the
starch or for that matter the 1lquld portion of bolled rica was sqgregxnd
and separated from the raw emumu Itls prusumd that while taking
the 3™ sample on 24.02.2008 as mentioned In ‘the report of the design .
the liquid portion of bolled rice was. separatsd and col‘ltcted at_the
cooking point Itself In the hotels / restaurants so that the s:;nt_ might
not get mixed up With the other raw effluents when collécted, thereby
rendering such raw, effluents free from 'starch bearing bol)l&d rice liquid.
But the problem still remalns that such separate collectlon Df' starch
bearing Ilquld at the cooklng point obviously by manual means will be
almost Impossible to be malntained perpetually ona regular basls day In
and day out through out the year, Manual means of coliection of huge
quantity of liquid portion of balled rice at the cooking paint which will
depend upon the efficlency; sincerity and comml&mlm of human agency
cannot for obvious reasons be a safe, rellable and warkabld 9roccdure
for all Ume to come, particularly wh:re the perspective |5 ‘a 'Iprgl lcaie
one as here. It Is highly Ilkcly that such manual eﬂ'ort o' nparllelv
. co:lect liquid portion of bolled rice at the cook!ng point wIII fall wittingly
or unwittingly and there will be easy recourse of olttlnu the liquid
porilon of bolled rice mixed up with the other affluents thereby finding

Its way to the treatment plant which Is obviously not h’mndn'_d for:tha
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Jadavpuyr University Facul

emphasis on making Separate arrangement for

starch portlon and havrexnllclt!y recommend
arrangement for collection

ty team |p thelr phscwillaps have laid

dls’pa;al / reuse of the
ed for making separate

laundry, RUFsery etc. This Itself |3
design, If for nothing else. |4
environmental matters  we cannet  feave
'Pre:autlnnary Approach' Is warran
now established and whenever
damage belng Inflicted on the o
" 1o be taken for avolding :uch.p
Propesed design 'lor the treat

1o mention  that | -’
things 1o chances,

ted In environment Mmatters as Is by !
there |3 any threatened possibliity of

nvironment, Preemptive action wi|

| have
033ibllity. 1t 13, therefore, avident that the '

Mment plant suffers major defect and It.1s [
“difficult to Ignare such defect while considering whegher green signal : -'
]

should be glven to the same. In the]adwpur_l.]nlunlty Civil Engineering
Department's report It has been stated that the required’ efficiency of
the treatment with respect to soluble BOD Is more that 95%, Such high
degree of perfection obviously requires extrame efficlency and v'e_p,- high
cost, not only In the matter o‘f Installation of- the' btlﬁt'bul even
thereafter In the matter. of continuous operation and maintenance. ’ ’
} There 13 no concrete Proposal In the design repart as to how such - :
objectves will be practically attalned and what may be the Probable cost’

for the same and whether It will be possible for the ‘hotel units o '
financlally afford the $ame, In the absance of which the proposed plant: : 1
cannot be certified for effeciive Installation and operation, As rn.gardl
=' . collection o.f grease and all. and disposal r:rI the same, the jndwpur ] .
] University Cwnil Engineering Department team recnrr_uﬂcpds lha't_ the

same should,be separately collected as far as prac
of In a manner as will be

that the oll'and grease valu
the design report there Is

tcable and disposey \
suggested by the appropiiate authorius 0 l
¢ may be reduced to the prescribed. limie. in

pratticdlly no suggestion of At r_stw: for
collectien and disposal of oll and grease mixed with ‘E'he efMuents and

" 0 ¢
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proposed design:alse cannot be

Is also another very Important aspect which looms large

In tht matter. it ls an admitted fact that perigean tide that Invades rivar

Canga during September each year Is likely 50 submerge the préposed [

Common Effluent Treatment Plant site and that 1s. Why both In the'

design report and In the recommendations of the Jadavpur Unmrslty It

has been suggested that proper sahguard Is to be taken by providing

boundary wall with proper helght surroundlng the préposed Common ;
Effluent Treatment Plant. It Is a mattér of common® know!ldg- that tide !
in the river Canga Is highly forceful and this Is mou 50 during the
perigean tide. It |s highty probable, If not certaln, that lpy :uoh wall to b B
protect the Common Effluent Treatment Plapt there rniy cnllapu .on
being unable to withstand the powerful force of ﬂl!&ldl. unless It s
made foolproof which will require high class expertise ‘and enofmous

cost about which there Is no feasibllity assessment or lay out In the
report and design.

this aspect of the deficlency In the
lgnored There

Having regard to the facts, circumstances and mnnrhls Includlng the
different reports placed before us and on bclnn clrcumspcct we are
unable to accept the proposed design of Common Effluent Treatment
Plant as a practicable, workable and effective one. -That heing the \
situation and having regard to the fact that we have glvoﬁ serles o} . ) '
opportunity to the appellant hotel units to come forward. with workable' ' N ¥
propesal for establishing an effective Effluent Treltmlnt l’ll'll'll at.the sitt
avallable to them 1n the present location, we hnve np other alurnatlve
but to require the appellant hotel units to close dm their ‘'units -at Its K
present location. Having regard to the fact that i good number' of
employees are working In these hotels for tholr Iivellhood wa are glvlnq
them a breathing time to close and Ih the meantime ﬂnd an a_lnrnatlve
solution to thelr problem elsewhere, If possible, '

Contd.2P/16
R I
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. therefore, direct the hotel units to close down thelr Ioporatlon
Athin a perlod of two months Irrespeciive of the qu;srlon whether It Is
possible for them 1o find any alternative accommod;tlon_:Iuwhern.@t
will Indeed be a good gesture on the part of Howrah Municipal
Corporation, Kolkata Port Trust and Kolkata Metropgli_t_a_ln Dcvnlopme_nt ;4

Authority to help the appellant hota.i units to sojve thelr problem, If . ’
possible, by arranging any alternative location for them If they approach

for the same now or In futur:) In the event the appellant hotal units do

not ciose down within a p:rlod of two months as dlrected a‘bove. the

appropriate authorltles lncludlng the West Bengal Polluuon Control

Board will take necessary action for Implementation of the closure order /

In accordance with law, . i

Contribution of Howrah Municipal Corporation to the pollu'tlon' lavel of
Canga by discharge of effluents through Its sewer lines ll'ld othtrwlsa
has also to be serlously looked Into. The State Pollution Contrbl Board .
will take necessary steps In that direction, seeking, If necessary,
collaboration of other authoritles and bodles as may hd,‘.conndnnd

necessary by It. P

ST Yt ———————
s '

.
]

Shri Blswa)it Mukherjee, Senlor Law Officer, Department of Envlr:onment.

* Government of West Bengal- Is* appolnted Mo}nltor.lng Officer for
‘monltoring the Implementation of all the directions glv'cr'n'(bv us in tl:uls
order. He will be at liberty to take the assistance of other, authorities -
and bodles as may be considered necessary, and such authoritles and
bodles shall extend all ruciunry assistance n'fm'v bea uq'qlud by him
In this connectlon.

N

- The concerned Electricity supblv Authority shall disconnect.electricity .
supply to the nppifrnt houls_! eateries alter the. explry ol’ two months
for enforcing closure.

Contd... P/17
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- mhmnn o — necessary assistance, If
¢ explry of tima granted by us, /
|
The appeals stand disposed of accordingly, ‘
$d/- sd/ - < r”
Q(:::férg\;::n?halmchl’rjva} (Prof. D. ), Chattopadhyay) |
o cal Englneering  Department of Blo=Tachnol,
. avpur-University i
And

- Calcutta Unliversity
. ‘And
Member, Appellate Authority- Membaer, Appellate Authority '
" sd)- ] .
Uustice Gitesh Ranjan Bhattacharjee),
Chalrman, Appellate Authority

MemoNp. (30 -A-16/2007 , . . Dated: 9. O,? 2008
Capy forward to: - .

“M/s. Dutta Cabin, 4/3, R.8.C, Road, Howrah-1, ) . '

2. Sl Dillp Sonkar (M/s. Hotel), 4/3, R.8.C. Road, Howrah-1.

3. M/s. Jay-BijJay Hindu Hotel, 1/78, R.B.C, Road, Howrah-1

4. M/s. Durga Mukesh Hindu Hitel, 1/78, R.8.C. Road, Howrah-1

5. M/s. Sal Ganga Hindu Hotel, ¥/78, R.8.C. Road, Howrah-1

6. M/s. Istamia Hotel, 4/3, R:8.C. Road, Howrah-1.

7. M/s. Abhishek Hotal, 4/3, R.8.C. Road, Howrah-1.

8. M/s. Sonkar Hindu Hotel, 1/78, R.B.C. Road, Hmh-l .

9. Wast Bengal Pollution Contro! Board, Salt Lake City, Kolkata=-700098.
10.Th

e Principal Sacretary to the Government ‘of  Wast - Bengal,

Depantment of Environmanit & Chalrman, Hon'bh High Cour, Calcutta |

Ganga Monltoring Commirttee, \!\'riterl’ lulldh_\gs_. Kolh!.;-?qoool i ;

}1.The Chairman, Kolkata Port Trust, 15, Stand Road, Kolkata-700001: :

12.The Chief Execuuve 'Officer, Kolkata Metropolitan Development ) N H
Authority (KMDA), Prashasan Bhawan, Salt Lake, Klnlh_.n.

13.The Commlulomr: Howrah Munlclpal Corporation; 4, M. G. Road,
Howrah, Pin = 711 101,

4.prof, Arunabha Majumder, Eméritus Fallow {AIGTE, School of Water
1 R::ourcu Engineering, Jadavpur University, AA-268, Sector-l, Salt
Lake Clry, Kolkata-700064.

Shii Biswajit Mukharjee, Senlor Law Officer, :‘Department  of

‘sr.sm:lron‘m:‘rrnﬂt. Government of Wast Bengal, & Mamber-Cgnyenor,
Hon'ble High Court, Calcutta Ganga Monitoring Committe &"Iyrﬂu!
sulldings, Kolkara-700001.

ol

Contl'y.P/18
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. .

\S.The Executive D ; Chowﬁgh:e Sqr. | "
‘ .

Irector, CESC Wd., Cesc. House
Kolkata-700001. ,

17.The District Maglstrate Howrah, Digt, Howrah, West 8engal,

18.The Superintendent of Police, Dist. Howrah, Wast Ben al.
19.The Officer-in-Charge, Golabari Police Station, Howrah,, West Bengal,
20.The Chief Englneer, In-Charge Consent Celi & Camac Street Clrcle, WBPCE.
21.The Senlor Environmental Engineer, Project & Planning Cell, WBPCB.

22, The Environmental Engineer, Howrah R.O., WBPCB,

23.The In~Charge, Computer Call (For Webs|te), WBPCB,
24.The P.A. to Member Secretary, WBPCB,

: Reglistrar .
Pollutlon Centrol Appeliate Autho{lw (W.B.) .

g
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“BEFORE THE NATIONAL GREEN mnunag%ﬁ

PAL BENCH, NEW DELHI

(W.P No. 10150/2008 of Calculta He)

MD Zafirul lslam Via State of Wast Bengal & Oy,

CORAM:  HON'BLE SHRIJUSTICE V, R, KINGAONKAR, JUDICIAL MEMBER
HON'BLE DR. P,C, MISHRA, EXPERT MEMBER
HON'BLE PROF. A.R. YOUSUF, EXPERT MEMBER
HON'BLE SHRI BIKRAM SINGH SAJWAN, EXPERT MEMBER
HON'BLE DR. R.C, TRIVEDI, EXPERT MEMBER

Applicant/ Appellant  : Ms. Tatiml Basu, Adv.

Appeal No-.64/2013 Ty} ——z — - oot

247

e

- —

Respondent No.1 : Mr, Bikas Kar Gupla, Adv.
Respondent No. 2 t Mr. Amit Agarwal, Adv.
Rupondmlﬂz. 4 t ‘Mr. Pratik Balt?. Adv.
Rospondent Nd. § ¢ Mr. Aditya Ganju, Adv. ’
Respondent No.¢ :Mr. Raunak Jaln, Adv. for Mr. Buddy Ranganadhan, B
Adv. . =
Date and Remarks Ordors of the Tribunal

Order No. 4
July 18, 2013

.| Counsel for-Respondent No. 4 submils

Wa have héard Leamed Cnunsﬁwiiarﬂes.

The service (s complete. Affidavit 0

: In:simildsgnatis
age nwards ‘ol_mw&oﬁlod
pombﬂoﬁ‘mggfh!@rﬁﬂm traders to file appropriate
Application before the West Bengal Pollution Control Board so
ébmnlmm mldsiotmprmm. She seeks
withdrawal of the petiion with a fiberty to permit filing"of
representation to the Poliution éon!ml Board for grant of

necessary permission.

PetitorvApplication with Rerty to the Applcant/Appeliant

i/

| of the
Wa deam It appropriate to allaw.ma‘wlmdmwa 0 ,
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moko represontation to the Wost Bongol Pollution Control F

Donrd 8sc bo (0 gront necoseary permission to use the
promises, |f tho roquost Is within the framework of Lhe pollution

lows, particularly, Water (Provention & Control of Pollution) Act,

1974,
Tho Application |s accordingly dismissed as wilhdrawal

with a liberty as stated.

4 IM

..\,..1’. EM
(Dr.P.C. Mishra) .
us rekmanaEEaunBeTES ) ..., EM
(PI‘D'.A.R. Ym@ L "

_)B&SMG“ EM
“:(M ....... EM
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The Howrah Municipal Corporation Act, 1980,
LVIII of 1980.)

(Part 1V.—'[Taxation and applicarion fee for enlistment. ]—Chaprer Vill.—

E. Incidence and payment of *{property 1ax ] on lands and buildings.—
Secrions 100, 101.—F. Application fee for enlisiment of professions,
trades and callings. —Section 102.)

(b) as a commutation of all refunds in respect of the huts which
are vacant or which may be removed or destroyed during
the period the *[property tax] on lands and buildings remains
in lorce.

100. If any surcharge is levied on the *(property 1ax] on uny land or
building under sub-section (2) of section 88, the person liable 10 pay such
surcharge, may recover the same from the accupier of such land or
building who uses it for non-residential purpose:

Provided thal if there is more than one such occupier, the amount
of surcharge may be rateably apportioned among them by such person
for the purposc of recovery under this section.

101, When a person liable for the payment of the *[property tax] on
lands and buildings or surcharge on the *(property tax) defaults o pay
the sum due within the prescribed period, a sum not exceeding twenty-
five per cent. of the amount of the *|property wx} or the surcharge, as
may be determined by the Corporation by regulalions, may be recovered
from him by way of penally, in addition 1o the amount of the *[property
tax] or the surcharge payable by him.

(2) The amount due as penally under sub-section (1) shall be
recoverable as an arrear of tax under this Act.

*[F. Application fee for enlistment of professions,
trades and callings.]

‘102. (1) Every person engaged or intending to be engaged in
any class of profession. wrode or calling in Howrah, as specified in
Schedule III, either by himsell or by an agent or representalive, shall
obtuin a certificate of enlistment from, or, as the case may be, gel the
same rcnewed annually by, the Commissioner upon presentation of an
application together with such application fee, nol exceeding rupees five

hundred, as may be deiermined by the Carporation *[by regulation): /’ N

'See foci-nute | on page 446, onte

“Sre (oai-nate 3 en page 395, unte.

’Sub-heading F. was substituted for the sub heading “F. Tax on professions, trofe)
and calligs” by s, 3(c) of the Howmh Municipal Corporatian (Amendment) Act. l@g
(Wesi Ben, Act X of 1992)

*Section N2 was substituted by 5. 2 of the 1lowrmh Municipal Corporation (A mendnfent
Aci, 2000 (West Ben. Act V of 2000). Prior 10 this substituniien firsily, the same sectidn
was subsliluled by s. 3(c) of the Howrah Municipal Corporation (Améndment) Act, |992
(West Ben. Act X of 1992). Sccondly, secions 102, JU2A and 102D were subsiitute
s. 13 of the Howrah Municipal Corporation (Amentiment) Ach, 1999 (West Ben. Acl

af 1999},
*The words within the square brackets were insericd by s. 14 of the Howrah Municipal
Frrmusmiinn FA mmamdamant Apr WL A0 0 Do Sas Y of =ity .
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<58 The Howrah Municipal Corporation Act, 1980.
[West Ben. Act

(Part IV.='[ Taxation and application fee for enlistment. f—Chapier VIl —
IF. Application fee for enlistment of professions, trades and callings. |—
Sections 102A, 1U2B.—G. Tax on advertisements—Seciions 103, 104.)

Provided that such enlistment or renewal thercof shall nol absolve
such person [rom any liability to tuke ot any licence under this Act or
any other law for the time being in force.

(2) The Commissioner shall, afier making such enquiry ns may be
necessary and within thirty days of the receipt of the application, grant
him such certificale if the application is in order, or shall reject the
application if it is not in order.

102A. [Enlistment for paymemt of tax on profession, irade and
calling.—Omitred by s. 3 of the Howrah Municipal Corpuration
(Amendment) Act, 2000 (Wesi Ben. Act V af 2000).]

102B. [Fine for nor paying jax under section 102.—Omitted by 5. 4
of the Howrah Municipal Corporation (Amendmem) Act, 2000 (West
Ben. Acr V of 2000).) :

G. Tax on advertisements

Tax on, and 103. (1) Every person, who erccis, exhibits, fixes or retains upon or
I for, ol i .

,'ﬁ::m“_r over any land, building, wall. hoarding, frame, posi, Kiosk or structure
ments on, upon, or in any vchicle any advertisement, or who displays any

advertisement to public view in any manner whatsoever visible from a
public street er other public place, shall pay for every advertiscment
which is so erected, exhibiled. fixed, relained or displayed Lo public
view, o 1ax al such rate nol excceding the rate mentioned in Schedule
1V, as may be determined by the Corporation.

(2) When any pcrson pays any tax for any advertisement under sub-
section (1), the Cotnnissioner shall grant him a licence in respect of such
adverlisement spcéil’ying the period for which it is valid.

(3) The Corparatiuvn muy by regulation determine the conditions for
the grant of licence under this section and the lime for, and the manner
of, payment of the tax under this section.

(';}"Thiﬁ'l;ﬂ" 104. No adverisement for which tux 1s payable under scclion 103
advenise- shall be erected, exhibited, fixed or retained uvpon or over any land,

T:‘hgm building, wall, hoarding vr structure or shall be displayed to public view

payment of in any manner whatsoever in any place unless the 1ax is paid.
1ax.

'See ocr-nole | on pape 446, anie.
: T e
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